11§ Written Answers

(a) whether in 1973 a circular was
sent to all the Ministries of the Gov-
ernment of India requesting them to
send proposal for inclusion of publici-
ty and public relations posts in the
Central Information Service; and

(b) if so, action taken so far?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRIJ L. K.
ADVANI): (a) Yes, Sir.

(b) The posts which were offered
for inclusion in Central Information
Service by other Departments/Minis~
iries were scrutinised im this Ministry
and those found suitable for encader-
ing in Central Information Service
were referred to Deptt. of Personnel
and Administrative Reforms for their
concurrence which has been obtained.
The proposals are at present being
processed by Union Public Service
Commission. These posts will be
finally included in Central Information
Service after Union  Public Service
Commission have concurred in the
matter and the officers concerned
screened by a Screening Committee
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Fine of Rs. 30 lakhs on NTC for De-
faulting Payment

7381. SHRI JAGDISH PRASAD
MATHUR: Will the Minister of IN-
DUSTRY be pleased to state:

(a) is it a fact that NTC (Easteru
Region) had to pay a fine of Rs. 50
lakhs to parties in defaulting payment
during the years 1074-75 and 1975-76;

(b) jg it a fact that CCY has now de-
cided not to sell cotton on credit to
NTC (Eastern Region) for delaying
payment; and





